CUSTOMS EXCISE & SERVICE TAX

APPELLATE TRIBUNAL,
West Block No.2, R.K.Puram, New Delhi

COURT-1
Date of hearing: 19.07.2017

Appeal No. E/53701-53709/2015-EX[DB]

[Arising out of the Order-in-Appeal No. BHO-EXCUS-001-APP-028-
033, 038-040-15-16 dated 29.07.2015, ©passed by the
Commissioner of Central Excise, Indore]

M/s. Spentex Industries Ltd. Appellant
Vs.

C.C.E. Indore Respondent
Appearance:

Present Shri Manish Saharan, Advocate for the appellant
Present Shri H.C. Saini, DR for the respondent

Coram: Hon’ble Mr. Justice (Dr.) Satish Chandra, President
Hon’ble Mr. V. Padmanabhan, Technical Member

FINAL ORDER No. 55766 — 55774 /2017

Per Justice (Dr.) Satish Chandra:

All the appeals have been filed against the order in
Appeal No. 039/15-16 dated 29.07.2015.
2. Heard Shri Manish Saharan, learned counsel for the
assessee-appellants and Shri H.C. Saini, DR for the

Department.



3. After hearing both sides and on perusal of the record, it
appears that the impugned order is the subject matter before
the Hon’ble High Court of Madhya Pradesh (Indore Bench) in
the Writ Petition No. 4474/2007 and the Hon’ble Court vide
order dated 14.08.2008 granted stay of the impugned order.
It is further observed that the matter is sub judice before the
Hon'ble

Apex Court.

4. During the course of arguments, both sides have agreed
that the matter cannot be adjudicated without having the final
verdict from the Hon’ble High Court where the matter is sub
judice. When it is so, with the consent of both sides, liberty is
granted to the assessee-Appellants to come again after
having the final verdict from the Hon’ble High Court within the
prescribed time, if advise so.

5. With the aforesaid liberty, the appeal stands disposed

of.

[Dictated and Pronounced in the open court]
(V. Padmanabhan) (Justice Dr. Satish Chandra)
Technical Member President

Bhanu



